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MR. DEPUTY-SPEAKER. Shri-
kishan Modi—absent. The Minister.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR): Mr, Deputy-Epeaker,
Sir, the hon, Member has made two
Points. But I have already b?nceded
that mangenese remaing to cover-
ed. He has made another suggestion
that stone quarries ang others should
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be covered. We will consider it. I
wolld ke to take up thig -matter
when the Mines Bill which is now
before the Joint Committee comes
before the House. - It is a very com-
prehensive legislation.

Then the other point he mentioned
was that so many workerg are not yet
covered. I am conscious of it. Mr.
Sharma referred to certain figures, I
gave some figures. They are approxi-
mately correct. A number of workers
still remain to be covered, but there
also, we are taking steps to see that
the workers are protected against mal-
practices, exploitation, etc. On certain
other measures like contract regula-
tions and others. I do not wish to say
anything now. (Interruption).

MR. DEPUTY-SPEAKER :
question is:

“That the Bill be passed.”
The motion was qdopted.-

That

16.083 hrs.

MOTION RE. NINETEENTH REPORT
OF COMMISSIONER FOR SCHE-
DULED CASTES AND SCHEDULED
’ TRIBES FOR 1869-70.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): Mr.
Deputy-Speaker, Sir, I beg to move:

“That this House do consider the
Nineteenth Report of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes for the year 1968-
70, laid on the Table of the House
on the 22nd December, 1971.”

At the outset, I would like to ex-
press my regret to the House at the
delay in the gubmission of the report.
This report was recejved by the Min-
istry on the lst July, 1870, but as a
result of delays in the printing of the
Hindi translation of the report, parti-
cularly because of the emergency with
which the country was faced last



SC. & S.T.
. e o BEL

| Prof. S. Nurul Hasan}

year, the report in its English and
Hindi version was received from the
press very much later in the year
1871, and it was placed on the Table
of the House on the 22nd December,
1971,

Then, during the budget session, as
the hon. Memberg would recall, I had
tabled g motion for the consideration
of this report. But, unfortunately, I
was not able to get the time, and
then in the last session again, there
was a feeling that more time would
be needed by the House for consider-
ing this report, and therefore, It is
now being considered at this rather
late stage.

Sir, since notice of this motion was
given by me, the 20th report for the
year 1870-71 has also been submitted,
and it is now in the process of being
translated end printed I bope to
place this report on the Table of the
House as soon ag 1 am able to get
it. I do not know whether that will
be possible before the end of this
session, but as soon as it comes, I
will take the earliest opportunity of
placing it before the House

I do not wish to make "a very long
statement at this stage but I feel that
there are certain aspects of this whole
question which require to be consider-
ed so that the problem is examined
in proper perspective. It is true that
a great deal has been done for the
amelijoration of the conditions of the
tribal people as well as the Scheduled
Castes. It is equally true that what
remains to be <done is very much
more. It is a matter of deep regret
that in the course of the general
development that has taken place in
the country we sgtill are faced with a
situation jn which special measures
need to be taken for the welfare of
Scheduled Castes and Scheduled
Tribes.

To put the record straight I should
like to mention some of the actions
which the Government of India and
the State Governments have taken in

this connection. The Centra] and the
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State Governments spent about Rs, 275
crares under the Plans on the welfare
of backward clasges; on Scheduled
Tribes alone a sum of Rs. 153 crores
was spent upto 1969 or so and Rs, 115
crores on economic development. Ex-
penditure on educational gchemes was
of the order of Rs. 104 croreg and on
health, housing and other schemes,
Rs. 53 crores. An amount of Rs. 100
crores had been spent from non-plan
budqﬂs of the different States. A
provision of Rs. 142 crores was made
in the Fourth Plan of which more
than Rs. 76 crores had been utilised jn
the first three years and the balance
will be utilised by the end e¢f the
current plan period,
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MR. DEPUTY-SPEAKER: Order,
please. You have made your point..
(Interruptions)... It is not a point of
order. You have made a submission
and the Minister may reply if he
wants. There is no point of order.

SHRI SHAMBHU NATH: It has all
along been the practice in this House
that the action taken report is sub-
mitted along with the maln report.
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MR. DEPUTY-SPEAKER: Govern-
ment can make available to fhe Mem-

berg any papers that are at their dis-
posal for the use of the Members;
this is not a point of order; it has
nothing to do with the Order of the
House. I have said that if the Minjs-
ter wants to reply to that point in
his speech, he may do that.

ot Twew (STeiS) : goTmE
WERE, A g few qa A agw W<
R E 1 97 g2 Feile f 7 &
fow fawa & art & qw @@ w6
MR. DEPUTY-SPEAKER: I have
given my ruling. Order, please . . .

{Interruptions).
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PROF. S, NURUL HASAN; I the
hon. member had not been so im-
patient, I was going to deal with this
problem, However, since he has rals-
ed it, I will stop my other points and
deal with this.

SHRI SHAMBHU NATH: Why has

this report not been put before the
House?

MR. DEPUTY-SPEAKER: Would
you sit down? I have said it has
nothing to do with the order of the
House. It ig not a point of order. You

have made a submission and I have
requested the minister to reply. Why
not have some patience?

‘=Y weke (fROamamr) : SaTere
wgEy, 9w U ¢ fr wre wwE A
Y 3w foid W@ owaw ® wmpa
q-él‘ﬁﬂfga?'mﬂmmn
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MR. DEPUTY-SPEAKER: Let us
hear the minister.

PROF. 8. NURUL HASAN: He
wants a ruling from you, not my ex-
Planatjon.

MR. DEPUTY-SPEAKER: [ have
iven my ruling. You can give your
xplanation.

PROF. S. NURUL HASAN: I think
it would be best if I were not to take
the time of the House, because the
members are very impatient to make
their own contribution. I am also very
keen to know the views of the hon.
members.

PROF. MADHU DANDAVATE
(Rajapur): They only say that you
have violated the accepted 'procedure.

MR. DEPUTY-SPEAKER: Ag far
ag I know there has never been such
a procedure that along with the re-
port of the Commissioner for Sched-
uled Castes and Scheduled Tribes Go-
vernment also must submit a report
on the action taken on those recom-
mendations. Even so, I am trying to
check from my office whether this
hag been the practice in the past. As
far as I know this has not been the

practice. Let us see.

PROF. S. NURUL HASAN: As
far as I am aware, gince 1966 this
practice has not been there and I un-
derstand that the reason was that
when the parliamentary commiitee
on scheduled castes and scheduled
tribes was appointed then all these
points were examined Arst by the
parliamentary committee. However,
since I see that the hon. mem-
bers would like the report on
action taken to be presented to the
House, I will be very glad to do so.
But considering the delay in getting
the reports form the State Govern-
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ments, because most of the points deal
with the State Govérnments, I venture
to suggest, if it is agreeable to hon.
members that the action taken report
should be submitted for the previous
year so that there is no further delay
in the submission of the report of the
succeeding year. Fven now I have got
a cyclostyled report with me, but it
is far from complete. Many of the
States have not replied to important
points. That was why I thought it
would not be in the fitness of things
to submit an incomplete report to
hon, members,

SHRI SHAMBHU NATH: I want to
seek your protection, Sir. a7 frare
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PROF. S. NURUL HASAN: The
hon. Member is entitled, as every-
body is entitled, to protection from
the chair. But I would like omne
point to be very clearly understood
What is the principal function of the
Parliamentary Committee on Sche-
duled Castes and Scheduled Tribes?
I was under the impression that one
of the moet important functions of
this committee precisely is to see
what action has been taken on the
recomimendations in the report of the
Commissioner for Scheduled Castes
and Scheduled Tribes. It can get the
information from whomsoever : it
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likes. Therefore, it is not as if this
matter has not been taken up., But
I thought it was one of the most
important functions of that Com-
mittee,

SHRI R. D. BHANDARE (Bombay
Central). May I say.

MR. DEPUTY-SPEAKER:
should confine himself

He
to this point

SHRI R. D. BHANDARE: I am
confining myself to this point. The
point raised by Shri Shambhu Nath
is quite clear, He sald that since
there has already been delay, it
would be far more better if we can
discuss the Report along with the
action taken report of the Govern-
ment. That is his simple point. The
argument about delay has little rele-
vancy in the sense that so long as the
action taken on the report is not
known, there is no point in merely
discussing the report.

The hon. Minister referred to the
functions of the Committee on Sche-
duled Castes and Scheduled Tribes.
It is a parliamentary committee to
look into the grievances of people
belonging to Scheduled Castes and
Scheduled Tribes, to consider to
what extent they are redressed, to
what extent the principle of reserva-
tion is implemented and 8o on. The
terms of reference of this Committee
have nothing to do with going
through the recommendations of the
Commissioner. It is true that this
Committee will look into the recom-
mendations made by the Commis-
sioner but that is only one of the
terms. So, let us not equate it with
the action-taken report of the Gov-
ernment on the report of the Com~-
missioner. So far as that parliamen-
tary committee is concerned, under
its terms of reference it will make
some suggestions to the government,
In that event government must re-
port back to the Committee and Par-
liament what action they have taken
on the recommendations of this par-
liamentary committee.
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MR. DEPUTY-SPEAKER: Let us
discuss this point. as calmly as pos-
gible. There are two or three points.
The first point is whether it has
been the practice or procedure that
the action taken report should be
submitted along with the report of
the Commissioner and they should
be discussed together. As far as 1
remember, that is not the practice,
1 have sought the help of office to
verify whether it is correct or not.
They are not able to help me till
now, which shows that they also are
not sure about that point. Let us be
clear about that point....

SHRI R. D. BHANDARE: I want
to say something about that.

MR, DEPUTY SPEAKER: I will
hear you again. I will not give my
ruling now. Let us be clear about it.

SHRI R. D. BHANDARE: Before
you give your ruling, I want to make
a submission on this point.

MR. DEPUTY-SPEAKER: I will
not give a ruling mnow, I am trying
to clarify the position before we
come to a decision. That is the first
point.

The second point that you have
raised is about the Action-Taken
Report. Who is to submit the Action-
Taken Report to the House? It is the
Committee of the House. We have
the parallel of the Estimates Com-
mittee and the Public Accounts Com-
mittee. They present the Report to
the House. There {is the Action-
Taken Report. It is given by the
Government. Whether that is ac-
cepted by the Committee or not, the
Committee reports to the House. I
think, we should follow this proce-
dure. It should have been the duty
of the Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes to ask the Government what
action they have taken and report
h; the House. That is what I can think
of,
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Now, this suggestion has been

made. It is only a suggestion at this
stage unless and unti] it comes in the
form of a motion to adjourn the de-
bate. I will not recognise it now. It
is only a suggestion made by the
hon. Member that there cannot be
any meaningful discussion on this
Report unless and until the House is
aware of what action the Govern-
ment has taken on this Report, His
suggestion is that the debate may be
adjourned....,,

SHRI SHAMBHU NATH: It is not
for adjournment. (Interruptions),

MR. DEPUTY-SPEAKER: Order,
please. Let me clarify the position.
That is why I could not understand
him.

In the first place, I am mot very
clear about the procedure. The
office has not been able to help me.
Secondly—I am very clear in my
mind—if the Action-Taken Report is
to be brought before the House, it
must be brought by that Committee
in that form. You may find {fault
with the Minister, He hag tried to
explain that all these actions are to
be taken not only by the Central
Government but also by State Gov-
ernments and that the reports of
State Governments have not been
coming and, therefore, it is incom-
plete. It is8 not that we find dault
with that Committee. If the Com-
mittee has not submitted the report,
then that Committee has delayed in
the matter or whatever it is. This
is the position as far as I understand.
(Interruptions),

SOME HON. MEMBEBRS rose—

MR. DEPUTY-SPEAKER. One by
one, please. If you want to discuse
this, let ug take a little time. Let us
discuss it calmly. You make some
concrete suggestions. I am open to
those suggestions.

SHR] DASARATHA DEB (Tripura
East): It is true that the Action-Taken
Report should be submitted by the
Committee on the Welfare of Schedul-
ed Castes and Scheduled Tribes. Bwt
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the difficulty is that we have never
.discussed the Report of the Committee
on the Welfare of Scheduled Castes

.and Scheduled Tribes 1in this
House....
MR. DEPUTY-SPEAKER: Nothing

prevents youu You can bring a

motion on that.

SHRI DASARATHA DEB: We have
never discussed it. This can only
be used by Members when there is
a discussion on the Report of the
‘Commissioner for Scheduled Castes
and Scheduled Tribes. I am making
that position clear.

SHRI R. D. BHANDARE: So far as
I can read the mind of the Members
-of this House, they do not want to
postpone the discussion of the Report
of the Commissioner for Scheduled
‘Castes and Scheduled Tribes. All
that the Members want is this, The
convention had been established to
place the Action-Taken Report on the
recommendations made by the Com-
missioner of Scheduled Castes and

Scheduled Tribes on the Table of the
‘House, to be discussed along with the
Report. That practice must be re-
stored.

‘MR. DEPUTY-SPEAKER : That
Action-Taken Report is to be submit-
ted by whom?

SHRI R. D. BHANDARE: By the
‘Government. That should be dis-
-cussed along with this Report. Thou-
sands of recommendations bave been
made so far by the Commissioner of
Scheduled Castes and Scheduled
Tribes. Nobody knows whether they
have been implemented or not. There-
fore, that is the suggestion.

PROF. MADHU DANDAVATE:
There is one confusion. When one
han. Member asked why the report
on action taken was not there and
when you asked a categorica]l ques=-
tlon whether he wanted the discus-
sion to be adjourned....

NOVEMBER 15, 1072 Commissioner's Repor,
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MR. DEPUTY-SPEAKER: I did not
ask him. I was only trying to find
out..... .

PROF, MADHU DANDAVATE:
You were trying to find out whether
he was suggesting that the discussion
should be adjourned.....(Interruption)
Generally, when an Adjournment
Motion is moved, there is an element
of censure, The honourable Member
fears that his suggestion may involve
on element of censure. ...

MR. DEPUTY-SPEAKER: Prof.
Madhu Dandavate is labouring under
an illusion, .,

PROF. MADHU DANDAVATE: I
am not labouring under illusion, Sir;
1 thought he was labouring under an
illusion,

MR. DEPUTY-SPEAKER: It you
do not have that illusion, then it is
allright.

PROF. S. NURUL HASAN: I would
like to understand the position. The
motion which was adopted by Lok
Sabha on 16th Jume, 1871 and con-
curred in by Rajya Sabha on 27th
July 1971 spells out the functions of
the Committee on the Welfare of
Scheduled Castes and Scheduled

Tribes as follows: (1) to consider the
report submitted by the commissioner
fm: Scheduled Castes and Scheduled
Tribes under article 338(2) of the

Constitution and to report to both the
Houses as to the measures that should
Pe taken by the Union Government
In respect of matters within the pur-
view of the Union Government, in-
cluding the Administrations of the
Union Territories. Sir, it was in
view of this that my Ministry was
under the impression... (Interruption)
This is the motion which was adopted
by this House....

AN HON. MEMBER:
further.

You read
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PROF. S. NURUL HASAN: If you
like, I would read out,

“(2) To report to both the Houses
on the action taken by the Union
Government and Administrations of
Union Territories on the measures
proposed by the Committee.”

As 1 understand, it was for the
Committee to give this report.

SHRI R. D. BHANDARE: Eleven
reports have been given... (Interrup-
tion).

PROF., S. NURUL HASAN: That
report has already been given and
that report can form the basig of dis-
cussion in the House. However, as I
made a submission earlier, if it is the
wish and desire of the House, then I
will have no objection whatsoever to
submit the report. We can make a
time schedule that the report of one
year should be presented to the House
along with the action taken on the
previous year's, because my fear is
that if we have to place the action-
taken report a: the same time, then
the submigsion of the report will be
unduly delayed in future, This was
the submission I was making. I am
in the hands of the House; whatever
is the wish of the House, I will have
no hesitation in carrying out the
wish.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): I think, some mis-
understanding 18 going on between
the Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes and the statutory Commis-
sioner for Scheduled Casteg and Sche-
duled Tribes whose report must be
submitted to President under article
338 of the Constitution. There are
two parallel bodies to look into the
grievances of Scheduled Castes and
Scheduled Tribes, One is under the
Constitution. Hsaving gone through
years and years the Commissioner’s
reports and the Government’s actions
C€r, in some cases, inmactions thereon,
elmost all hon. members of Parlia-
ment submitted their grievances to
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ithe Government that these measures
were not enough and that a Parlia-
mentary Comm tiee should be form-
ed. And a Parliamentary Committee
kas been formed. You were also
associated, for some time, with this
Committee and you know very well
the fimections of this Committee. Onea
of the functions of this—committee as
laid down in its terms of reference is
that it should consider the action
token on the report submitted by the
Scheduled Castes Commissioner. Tha:
ie not there. Ewen beyond that, this
Parliamentary Committee on the
‘Welfare o* Scheiuled Castes and the
Scheduled Tribes may go to conaider
£0 many things within its terms. As
a matter of fact. the Committee sub-
nitted its recommendations, sent them
to the Government and the Govern-
ment sent back the proposals and
recommendations which were accept-
ed and which were not. The Com-
mittee submitted the Action-Taken
Report to the Parliament on various
occagions.

Now one respensibility of the Gov-
croment js that you submit this
Action-Talen Heport on the basis of
the repori of the Scheduled Castes
Commissisner. I think the two
things are distinct. Both these thinga
should not be merged together. As a
matter o! fact, no blame should lay
on the Parliarentary Committee on
the Wellare of Scheduled Castes and
Scheduled Iribes It is only the lapse
on the part of the Government.. . (In-
terruptions) So far. no action-taken
report has been submitted to this
House.

SHRI S. M. SIDDAYYA (Chama-
rajanagar): I have been in this
Parliament in the Lok Sabha, for the
last 15 years since 1957. Every time,
upto 1966, It was a practice, almost
a convention, to submit the Action-
Taken Report ¢ the recommendation
made by the Commissioner regarding
the previtus yc:r, rnot for the sama
vear, For exauple along with the
veport of tha Ccmmissioner for 1069-
70, they ised tn gzive the Action-
Taken Report for the previous year,
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piz., 1968-€9. That was the. practice,
I* continued upto 1866, On one
oceasion the discussion could not be
taken Jp becvaus- tke Action-Taken
Report was nut presented. On the
seme dev the report was presented
and discussion took place. As a mat-
ter of fact, top one of my questions,
<he reply given was that because th«
Action-Trken Report was not ready,
they could not take up the discussion.
Therefore, that 'was the practice.

There seems to be some confusion
tetween the renort of the Parlia-
~entary Commlee for the Welfare
of the Scheduled Castes and Sche-
duled Tribes and the report of the
Commissoner. The point is: one of
the terms of reference for this Par-
liamentary Committee is to consider
the recun.mcndations made by th=
Commiss.wner and the action takea
by the Government. So, unless tha
Government mnake ‘t a point to give
the Action-Taken Report, how can the
Parllamentary Committee take up
this question? I want to know that.

Secondiy, the 1most important point
is that this PiorMamentary Committee
can tak» up only questions relating

to the Central Government and its
administraticn and not the State
Governments.  But, actually,  the

Commissioner's report deals with
every State, Therefore, even if it is
limited to this Committee, the action
taken on the recommendations made
with regard to the State Governments
will be left out. Therefore, it is in-
cumbent on the part of this Govern-
ment to come forward with the
Action-Taken Report on the recom-
mendations mede by the Commis-

sioner.

As a matter of fact, in 1957, when
I came to Lok Sabha for the first
time, a big cyclostyled copy of the
Action-Taken Report was circulated
to every Member. Afterwards the
Government lost interest in it and
they placed only one copy in the lib-
rary and the Members were asked to go
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and look into it. That too is now
discontinued and now we face this
situation..,, We do not know whatis
the action taken by the Govermment
when we discuss the report. I tell
you it is meaningless to discuss with-
out the action taken report. If wyou
want to have a fruitful discuasion,
you must have actually the Action-
Taken report at least for the previous
year if not for this year. That should
be continued.

MR. DEPUTY-SPEAKER: .1 think
we should conclude this discuasion
now,...

oY O[T 196566 ¥ W
T 7 fa #t fe gem-Eww o
W grq " anfgg @ @ o W
2wt ¥ fawifae feor o, oF &
e qeeue feardde & v @
foar? fatr sy #7 ama w7 7 o ey
g g1 fE g et ¥ ol
Tifgr Fifs g fafres &1 @
gy R g ¢ | & wwet 9@
T 1 I A qe ag femr g @

“On page 2 of the Memo on the
action taken etc. on the Commis-

sioner's Report for 1965-66 1t is
stated ;

‘The Ministry of Home Affairs
will separately lay before both
Houses of Parliament a statement
showing the action taken by
them on the recommendations
of the Commissioner in so far as
they are concerned.".”

MR. DEPUTY-SPEAKER: What 1is
the date? At least tell me the year.

SHRI SHAMBHU NATH: 1965-
66 page 2....(Interruptions).

MR. DEPUTY-SPEAKER: Order
please. 1 have got certain figures
(Interruption). Order please. I have

ascertained from the office that the
veport for the year 1861-62 of the
Commissioner was laid on the Table
of the House on 16-8-68. The Action-
taken Report by the Gevernment
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was laid on the Table of the House
on 10-12-64. That is about one

‘report

For the second time, the report for
the year 1964-65 was laid on the
Table of the House on 30-3-87; the
Action-taken Report was laid on the
“Table of the House on 22-12-67, that
is, 9 months later. The 1965-66
report was laid on the Table of the
House on 8-6-67 and  Action-taken
report was laid on the Table of the
House on 21-12-67. These are the
figures which I have got. Obwvious-

1,..onv

SHRI G. VISWANATHAN
(Wandrivash): There was no report
after 1987.

MR. DEPUTY-SPEAKER: The Com-
mittee for the Welfare of Sche-
duled Castes and Scheduled Tribes
was formed in December, 1969, for
the first time. And after that, I
don’t think there has been any report
from the Government on action
taken, They are checking up but
they are not quite sure. But in any
case, a point has now been made.
There is cbviously some confusion in
the whole matter.

SHRI G. VISWANATHAN: Why
do you say confusion. 8ir? It is a
deliberate failure,

MR. DEPUTY-SPEAKER: Obviously,
in the terms of Tref:rence of
the Parliamentary Committee there
is such a thing that the Committee
will report to the House on action
taken the Government. There
might have been some confusion in
the matter. Even then the Minister
-has shown -a spirit of accommoda-
tion, He says, if it is the wish of the
House, from now on, along with the
-Teport of the Commissioner, the
Teport of action taken also could be
h:d on the Table of the House. He

is quite prépered to do that, but he
has said, the action-taken report can
be only.relating to the previous year;
it capnot be on the report of ~ the
current year, that is, the current re-
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port. I think, with this assurance
from the Minister, we should proceed
with the discussion.

SHRI G. VISWANATHAN: The
last report on action taken was in
1967, After that nothing has come
out, What has happened during the
last five years? Why was no such
report given for the last five years?

MR. DEPUTY SPEAKER: He will
reply to that point. Let him go on.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIP-
PING AND TRANSPORT (SHRI RAJ
BHADUR): I am sorry I was not jn
the House when this Committee was
set up for the first time and I do not
claim any personal knowledge, but I
can say this from whatever recollec-
tion I have got. There was some
feeling then that enough action was
not faken or prompt action was not
taken on the reports of the Commis-
siner for Scheduled Castes and Sche-
duled Tribes submitted from time to
time, and if a committe of the House
itself works as the guardian angel
and scrutiniser of tho-e recommenda-
tions and implementations thereof,
that would be better. Thig is re-
flected in the terms of reference  of
the Committe itself and it is obvious
to me as I hope it should be to every
hon. Member. This question of func-
tions can be divided into two parts.
Oge of there two is and I quote: “The
function of the Commitiee shall be to
consider the reports submitted by the
Commissioner for Scheduled Castes
and Scheduled Tribes, under Art
Conititution. They
can also report to both Houses as
to the measures that should be taken
by the Union Government in respect
of such matters,” (Interruption) My
desire is to help hon Members, I am
in their hands. If hon, Members
think that I ghould not help them, I
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do mot mind But they should

know the actusl position. Then, the
other fynction <f the committes is:

“I‘o'.repnﬂ"tn both Houses as
to the measures that should be’
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[Shri Raj Bahadur]

taken by the Union Government
in respect of matters within the
purview of the Union Govern-
ment including the administra-
tions of the Union Territories”.

This means that apart from he Union
Government themselves considering
the recommendations of the Com-
missioner, the committee will also do
the same and give their own views
on the measures that the Union Gov-
ernment should take in regpect of the
individual or collective recommenda-

tions of the Commissioner. That 1s
quite clear,
Now, the question is about the

action-taken report which has not
been subimtted for some  reasons
since 1967, which reasons I do not

know just now. The question is
whether we should wait for the
action-taken report and postpone
the discussion. If that is not the in-
tention, I want to be clear about it.
If that is not the intention, then the
other part is still open, namely that
the report hag to be considered by
this House also so that the House
may also give its views. There are
three elements in this, Firstly,
Government should consider the re-
port and take action, Secondly, the
Committee on Welfare of Scheduled
Castes and Stheduled Tribes should
also consider and submit its report,
and thirdly, this House can alsp con-
sider it. Aftér so many discussions
this House has chosen to allot ten
hours to itself for discussing this
report. 1 think that there is nothing
wrong In discussing this report. So I
think the discussion should start now.
All the three levels are there &nd all
the three are working in concentric
circles,

SHRI ATAL BIHARI VAJPAYER
(Gwalior): The parliamemtary com-
mittee was appointed in 1980, But
from withat has just been resd out Dy
you, Sir, it is clear that Goverpment
did not submit the action-taken re-
port since 1967. How can the Gov-
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ernment justify the non-submission
of the report? ‘There has been a
clear failure on the part of the Gov-
ernment.

SHRI RAJ BAHADUR: There has
been no failure.

SHRI ATAL BIHARI VAJPAYEE:
I would like the House to discuss the
report, but let th¢ hon Minister
stand up and say that Government
have failed to submit the report after
1967.

SHRI RAJ BAHADUR. No, no.

SHRI ATAL BIHARI VAJPAYEE:
It was incumbent upom the Gevern-
ment to have submitted the report.

MR. DEPUTY-SPEAKER: It is
the same point which he is meation-
ing. No cenclusion should be taken
from this. I have mentioned to the
House the figures that I have got
from my office; up to 1867, that is
the position. They are not quite sure
themselves, and they are looking into
this to see whether there has been
any report on action taken by Gov-
ermmment after 1067,

SHRI G. VISWANATHAN: Can
the Government not say it?

SHRI ATAL BIHARI VAJPAYEE:
Government can say that.

MR. DEFUTY-SPEAKER: Whatever
they have to say, they will say.
The hon. Member hes mentioned it
very clearly, and he has also brought
a charge against the Government on
this, and the hon, Minister could
reply to this point. But let it not

‘be taken that because I have quoted

only these figures, therefore the con-
clusion is that the Government have
not submitted any report after 1847.
That is yet to be verified and check-
ed.

SHREI G: VISWANATHAN: They

- are silent. Lat them contradiet.

MR. DEPUTY. SPEAKER: The
Government is theéte to reply to this
charge. )
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I think that nobody has suggested
that this debate should be adjourned.
The hon, Members have only high-
lighted certain things at this time.

SHRI G. VISWANATHAN: We
want a fruitful discussion.

MR. DEPUTY-SPEAKER: The hon.
Minister has also agreed to that point
of view and he has said that if the
House so desires....

SHRI G. VISWANATHAN: Let him
reply to this point.

MR. DEPUTY-SPEAKER: He wil
reply. He has only stated to move the

motion, but if hon. Members do not
allow him to move the motion and to

reply to those points.....

SHRI SAMAR GUHA (Contai):
On a point of order, Sir....

MR. DEPUTY-SPEAKER: A point
of order on my being on my legs?
First of all, let Shri Samar Guha sit
down.

Order, order: There should be
parliameniary  etiquette. One of
the things that should be done is
that no member should come bet-
ween the Chair and the speaker and
secondly, his back should not be
shown to the Chafr,

As for Shri Sammar Guha, if his
point of order is that when I am on
my legs, I must sit so that he mdy
stand up, that is not a point of order,

Now, I think the Minister has
agreed to this that next time if you
want it, it would be done, but only
2 report of attion taken ofi the pre.
Vious report would be placed. He
has said it. If you all sgree to
continug the discussion, the Mindister
can continue with his Motion.

Wt fte hgw wrw (wdwwm) :
e ¥k zrier ot frirdfor der wifiy
s ay Feavé wa iy |

Mr. DEPUTY-EPEAKER: That is
all right,

KARTIKA 24, 1884 (SAKA)

Commissioners
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SHRI SAMAR GUHA: Already the
Government has submitted the 10th
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes.
But I do not know what charges we
can make on account of the failure
of Government, on account of their
faults or speak about the merits. It
will be just a theoretical discussion.

MR. DEFUTY-SPEAKER: This is
no point of order

SHRI SAMAR GUHA: We are
talking of garibi hatao and socialism.
Socialism in India means the uplift-
ment of the backward communities
belonging to the Scheduled Castes
and Scheduled Tribes. But this dis-
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cussion will be absolutely meaning-
less and fruitless, without objective

and without purpose as it will not
give us an opportunity to  pinpoint
the Government's failure....

MR. DEPUTY-SPEAKER: That
point has been made.

SHRI SAMAR GUHA: Without a
report of action taken by Govern-

men, it will be absolutely meaning-
less, without objective and without
purpose to  discuiss this  Report.
Therefore, I submit it will be abso-
lutely wrong to discuss this Réepbrt
without the. action taken report be-
fore us, without knowing what action
they have taken, wbat action they
failed to take, what action they will
take,

MR, DEPUTY-SPEAKER: Let us
clinch the point. Bhri Samsr Guha
has said very clearly, if I understood
him rightly, that. there is no mean-
ing in discussing this Report, now.
Does he mean to say that discussion
on this Report should be adjourned?

SHRI SAMAR GUHA: Yes......

MR. DEPUTY-BPEAKER: I have
got your paint. I am only ascer-
taining from you what is in your
mind,
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SHRI SAMAR .GUidA: Till the
report of action taken on the Repart
ig placed before us, we cannof discuss.
But if within one hour fiorn now the
report is placed before ‘he House, we
<an begin discussion now, or as soon
as the report is placed before us, the
discussion should start. .

MR. DEPUTY-SPEAKER: I am
only ascertaining from him what he
wants to say. If he wants that to be
done, he has got to movec a formal
motion under rule 340 and I will put
it to the House.

SHRI SAMAR GUHA: If you per-
mit, I will do it.

MR. DEPUTY-SPEAKER: He can
move a formal motion if he lkes.
(Interruptions).

SHRI SAMAR GUHA: May I be
permitted to move it?

MR. DEPUTY-SPEAKER: He could
pass it to me.

The point is only this, whether we
should continue with the discussion
of the Report or as Shri Samar Guha,
wants to move, discussion cn  this
should be adjourned, until the Gov-
ernment is able to place. the .sction
taken report before the House....

" SOME HON. MEMBERS: No, no.

MR. DEPUTY-SPEAKER: Order,
order.

ﬂﬁw%ﬁi’imﬁ&iit

MR. DEPUTY-SPEAKER: -Order,
‘order. I have not given any rulihg
‘so far on this. I have only tried to
clarify the position.
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Wt ™Y AT ITmTe ERed,
ug wiaT g fr fafex ame ¥ oft
e far f& qwm 3w g g
fe g s § gafeg et @
qCF ¥ WG | 9 qAH qg AE @
s f graw = Quert w7 femr oy )
O 9T o agw o wfgw . . .

MR. DEPUTY-SPEAKEZR: Not
House, the discussion.

the

oft o e AT owgeT R R
feermm 1 sifg o wfye
AfFw agr o fafrec aga W
qae § & 97 ¥ ag I=hy @ g
fe o=t ¥ o e difae 1
Tar I fr 3@ F W= OwA IEA
feté grow ¥ mafae s & o g &
T X SATEAT FTAT ATEAT E |

SHRI G. VISWANATHAN: Sir, let
the Minister reply first. (Interruption)

MR. DEPUTY-SPEAKER: Order
please. The Minister will reply to all
your points if he ig givea the right to
reply.

Now, there are two opinion in this
House. One is, despite all these short-
comings, the discussion must go on.
That appears to be the overwhelming
opinion in the House, The cther thing
is this. The hon. Member is giving a
formal motion about it.

SHRI RAMAVATAR SHASTRI
(Patna); What i3 that?

. MR. DEPUTY-SPEAKER: Order
please, You do net allow me to finish
what [ am going to say. .There is an
opinion that this discussion wust be
adjourned. The House is to decide.

:SHRI R. D. “BHANDARE: Under
what rule he -has given the notice?

MR. DEPUTY-SPEAKFR: I am
going to tell you. He has written to
me.- I will read out to the House what
Shri Samar Guha has writlen. .
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“That the discussion on the Nine-
teenth Report of the Commissivner
for Scheduled Castes and Scheduled
Tribes be postponed till the report
on the action taken is simultaneous-
ly placed for consideration of - the
House.”

This is the motion he has given. He
has not mentioned the rule. But Rule
340 allowsg such a motion. So, that
motion is treated as moved.

SHRI JAGANNATHRAO JOSHI
(Shajapur): What is the reply of the
Minister? We cannot say ‘ves' or 'no’
unless and until we hear him.

MR. DEPUTY-SPEAKER: Will you
please sit down? When the Minister
is allowed to reply he will reply to
all your points. I will put Mr. Guha's
'motion to the House. The rules allow
that. (Interruption) If I allow the
Minister to go on, that means the
House has given the ruling that the
discussion must go on. But the point
to be clarified first is whether it should
be discussed. I think it is a simple
matter. I will put the motion of Shri
Semar Guha before the House.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI B. SHAN-
KARANAND): It is superfluous,

MR. DEPUTY-SPEAKER: Let me
see how it is superfluous.

SHRI B. SHANKARANAND: The
whole agitation ig going on on the
non-submission of the report on action
taken. But I should say there are 11
reports before this House given by
the Committee. 11 reports are there,
and they have discussed in  these
reports ag to what the Government
have done and what has not been
done, The question of submitting
action taken report does not arise in
this case. (Interruption). :

MR. DEPUTY-SPEAKER: Order
please. I will put the motion to the

House,

SHRI G. VISWANATHAN: Sir, on
a point of order.

2418 L.S.—10 ;
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MR. DEPUTY-SPEAKER: What is
the point of order?
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SHRI G. VISWANATHAN: Mr.
Deputy-Speaker, the Deputy Minister
of Parliamentary Affairs is delibe-
rately misleading this House.

MR. DEPUTY-SPEAKER: This is
no point of order,

SHRI G. VISWANATHAN: You had
said that the report wasg submitted to
this House in 1987. He did not con-
tradict this. It meang that your point
wag correct. For the last five years,
the Govermment or the Commissioner
has failed to submit the Hction taken
report to the House.

MR. DEPUTY-SPEAKER: This is
no point of order.

SHRI RAJ BAHADUR: Sir, you in
your wisdom have made certain
remarks. We have respectfully taken
note of them. You are now putting
the motion moved by Mr. Samar Guha
for the consideration of the House,
You made an observation that there
have been shortcomings on the part of
the Government and therefore, my
colleague rose to say that the action
faken report does not only depend
upon the Government of India bat it
also depends upon the Stale Govern-
ments’ action taken on & particular
report. And al] the Governments do
not belong to the party that is in
power here at the Centre. During
the period from 1867 to 1971, there
were so many, what you call, “samvid
sarkars” or so many State Govern-
ments for which we are not entirely
(Interruptions).  Please
let me have my say; I would not like
it to go on record that there were
shortcomings on our part. With due
regpect, so far as the Union Govern-
ment is concerned it has been report-
ing from time to time to the Com-
mittee of this House known as the
Committee on Welfare of Scheduled
Castes and Tribes and on its part the
Committee has been  submitting
reports—eleven reports, as .y collea-
gue the Deputy Minister tried to
invite the attention of the House to,
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PAPERS LAID ON THE TABLE

PreveNTION oF FooD ADULTERATION
{Seconp AMENDMENT) RoULES

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K.
KISKU): On behalf of Prof. D. P.
Chattopadhyaya, I beg to lay on the
Table a copy of the Prevention of Food
Adulteration (Second Amendment)
Rules, 1972 (Hindi and English ver-
sion:) published in Notification No.
G.SR. 438(E) in Gazette of India
dated the 10th October, 1972, under
sub-section (2) of section 23 of the
Prevention of Food Adulteration Act.
1954 [Placed in Library. Sce No.
1.T-1R01/72)

STATEMENT RE: CENTRAL GOVERNMENT
MARKET BORROWING

THE MINISTER OF FINANCE
(SHRT YESHWANTRAQ CHAVAN}:
On behalf of Shri K. R. Ganesh, I
beg o lay on the Table a statement
(Hihdi and English versions) indicat-
ing the resiilt of the Central Govern-
ment Market Borrowing in December,
1972. [Placed in [Library. See No.
LT-3891/72.]
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Frurt, Probucts (AmMENDMENT)QROER,
AND ANNUAL Reporr oF U.P. State
AGRO-INDUSTRIAL CORPORATION, Lmap.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
I beg to lay on the Table—

(1) A copy of the Fruit Products
(Amendment) Order, 1972
(Hindi and English versions)
published in Notification No.
S.0. 3537 in Gazette of India
dated the 4th November, 1972
under sub-section (6) of sec-
tion 3 of the Essential Com-
modities Aect, 1955. [Placed
in Library. See No. LT-
3892/72.]

(2) A copy each of the following

papers (Hindi and English

versions) under sub-scction

(1) of section 19A of the

Companies Act, 1956: —

fi) Annual Report of the U.P.
State Agro Industrial Cor-
poration Limited, Lucknow,
for the vear 1969-70 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon. |[Placed
in Library. See¢ No. LT-
3893/72.1

(ii) Annual Report of the U.T

State Industrial Corpora-

tion Limited, Lucknow, for

the vear 1970-71 along with
the Audited Accounts and
the comments of the Com-
ptroller and Auditor Gene-

ral thereon. [Placed v
Library. See Wo. 1.T-3804/
72.]

AnNUAL ReporT oF INDIAN ScHoOL OF
Mines. DRANBAD

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THB
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay on the

.



